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THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (AMENDMENT)

ACT 1974
. * (U. P. Act No. 1 of 1975) (
- *[Authoritative English Text of the Ultar Pradesh Homoeopathic Medicine
g (Sanshodhan) Adhiniyam, 1974i] .
, AN
- ACT

further to amend the Uttar Pradesh I:fomocopathic Medicine Act, 1951

It 1s HEREBY enacted in the Twenty-fifth Year of the Republic of India as
follows :— -

1. This Act may be called the Uttar Pradesh Homoeopathic Medicine  short - title.
(Amendment) Act, 1974.

9. In section 2 of the Uttar Pradesh Homoeopathic Medicine Act, 1951, Amendment ot
hereinafter referred to as the principal Act, after clause (b), the following section 2 of U. P.
clause shall be inserted, namely :— Act VIII of 1952.

“(bb) ‘Faculty’ means the Faculty of Homoeopathy constituted under
section 41-A ;"

3. For section 4 of the principal Act, the following section shall be  gubstitution ef
| substituted, mamely— ’ section 4.

“4  The Board shall consist of the following members, namely—

. (@) seven members to be nominated by the State Government frow
amongst the registered homoeopaths ;

. (b) three members to be elected in the manner prescribed by the
| teachers of the recognised homoeopathic institutions of Uttar Pradesh
2 from amongst themselves;

(¢) five members who have put in at least ten years’ practice in
homoeopathy to be elected in the manner prescribed by the registered
homoeopaths of the State from amongst themselves ;

(For Statement of Objects and Reasons, please see Uttar Pradesh Gazette Ektraordinary,
dated August 5, 1974).

(Passed in Hindi by the Uttar Pradesh Legislative Council on August 7, 1974 and by the
Uttar Pradesh Legislative Assembly on December 30, 1974).
(Received the Assent of the Governor on January 15, 1974 under Article 200 of the Consti-

tution of)India and was Published in the Uttar Pradesh Gazette Extraordinary, dated Jonuary
17, 1975).
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(d) one member to represent the Kanpur University to be electt
by the members of the Board of the Faculty of Homoeopathy, if cons
tuted, and for so long as such Board is not constituted, by the membe
of the Academic Council of the said University ;

A R T

(¢) the Deputy Director, Homoeopathy, Uttar Pradesh ex officio ;
() the Principal, National Homoeopathic  College, Luckn:~
ex officio ;”
Amendment  of 4. In section 17 of the principal Act—
section 17. -
(i) for clause (f), the following clause shall be substituted, namely

“(f) he is debarred from practising in Homoeopathy by ordt
of any competent authority ; or”;

(ii) for clause (g), the following clause shall be substituted, namely

“(g) he holds any office of profit or accepts any employmer
under the Board”’;

" (iii) for the proviso thereto. the following proviso shall be subsi
* tuted, namely : ’ : o
“Provided that the disqualifications referred to in clauses (¢) an

(f), may be removed by an order of the State Government.”

“ Omizszsion of s, A Section 22 of the principal Act shall be omitted.
ien <2. ’ :

Amendment  of 6. In section 41-of the principal Act—
section 41.

(@) for clause (1), the following shall be substituted, namely-

“(1) on the recommendation of the Faculty constituted unde
section 41-A, to recognise homoeopathic educational or institutional inst
tutions for purposes of affiliation and to suspend or withdraw such recoga

i3]

tion ;7 ;

(b) clauses (2), (3), (6}, (7) and (8) shall be omitied.

'Mﬁ_ :f i 7. After section 41 of the principal Act the following sections shall b
and 41-C. . serted, namely:— : :

“41-A. (1) For the proper discharge of its duties and functions as a teachin;
Constitution of and examining body in the Homoeopathic system of medicine

Faculty. the Board shall constitute a Faculty of Homoeopathic Systen
of Medicine.

(2) The Faculty shall consist of the following members, namely :—

(@) the Deputy Director, Homoeopathy, who shall be the ex offict
Dean of the Faculty ;

(b) one member to be elected in the prescribed manner by th
members elected under clause (b) of section 4 from amongst themselves

(c) the member representing the Kanpur University elected unde
clause (d) of section 4 ; ‘

- (d) one member to be elected in th%}{reséribed manner by the member
of the Board other than those referred’ to in clauses (b) and (¢) fron
amongst themselves ;

(¢) the Principal, National Homoeopathic College, Lucknow, ex officio
who shall also be the Secretary of the Faculty.

(8) The Faculty may co-opt in the manner prescribed not more than fou
members for such period and such purposes as may be prescribed.

(4) A member of the Faculty under clause (b), clause (c) or clause (d)
of sub-section (2) shall cease to be such member on his ceasing to be a membe
of the Board.
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qecteduﬁg 41-B. The Faculty shall have the following powers and duties, namely—

consti- | Powers and duties

of Faculty. » . .
mbers (a) to prescribe courses of study and curriculla for general instruction
or special or refresher courses in institutions affiliated to the Board in sgch
’; branches of the Medical Science of Homoeopathy as the Board may think
: fit ;

%kn: WO (b to hold examinations and to grant diplomas to persons who shall
have pursued a course of study in the institutions affiliated to the Board ;
(c) to exercise general supervision over the residential and disciplinary
mely— arrangements made by the institutions affiliated to the Board and to make

arrangements for promoting the health and general welfare of their
order students ;

(d) to appoint examiners and publish the results of the examinations

imely— held by it;

(¢) to cause inspections of the institutions affiliated to the Board,
yyment and to recommend to the Board for taking action on the basis of such
inspections ;

substi- (f) to make recommendations to the Board for the affiliation or for
suspension or withdrawal of such affiliation of homoeopathic institutions ;

¢) and (g) to lay down the principles and mnorms governing the policy of
admission to various courses of studies in the institutions affiliated to the
Board.

41-C. In the event of disagreement between the Faculty and the Board

Difference of on any matter relating to homoeopathic education a

opinion  between reference shall be made to the State Government and

- the Faculty and the decision of the State Government thereon shall
lmel‘y the Board. be final” :

under ' . .. .

J1 insti- 8. Ajter seciion 53 of the principal Act the following section shall be

. : inserted, namely :—

ecoghi

“53-A. (1) The State Government shall have power to communicate

~_ Powers of State its views in writing to the Board in respect of anything

Government to done or purporting to be done by the Board or

hall be issue direction, ete. any other such matter as may concern the Board and
to advise the Board regarding the action to be taken :

eaching (2) The Board shall communicate to the Government the action, if

edicine, any, taken or proposed to be taken on such advice.

System (8) Where the Board fails to take necessary action to the satisfaction
of the State Government within a reasonable time, the State Govern-
ment may, after considering any explanation furnished or representation

T made by the Board, issue such directions consistent with the provisions

. officio of this Act, as it may think fit and the Board shall comply with such

' directions, ‘

by the (49 Where in the opinion of the State Government, immediate action

nsglves; is required to be taken for proper functioning of the Board in respect

- of any matter concerning the Board, the State Government may suo
1 under : ‘moty and without prior consultation with the Board, take such action

' consistent with the provisions of this Act as may be necessary and the
same shall be communicated to the Board.”

nembers ) o ) ]
) from 9, In section 56 of the principal Act, in sub-section (2)— Amendment
{) clause (a) shall be omitted ; ‘ section 56,
¢ officio, (ii) for clauses (gq) and (qqq), the following clause shall be substi-
tuted, namely :—

“(qq) The period and purposes for which members may be co-
1an four opted by the Faculty under subsection  (83) of section 41-A;”.
wse (d)
member

PSUP—a- P.—296 Sa. (Vidhayika)—2561—1975—1827450 ss (M.)
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No. 2716(2)/XVIil-V—I1-1-Ka-21-1983
Dated Lucknow, September 21, 1983

IN pursuance of the provisions of clause (3) of Article 348 of the Coustitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Homoeopathic Medicine (Sanshodhan) Adhiniyam, 1983 (Uttar Pradesh Adhi-
niyam Sankhya 20 of 1983) as passed by the Uttar Pradesh Legislature and assented to by the
Governor on September 20, 1983, _

THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (AMENDMENT)
| | ACT, 1983 -
(U.P. Act no. 20 of 1983]
(As passed by the Uttar Pradesh Legislature)
; : S AN
\-'}:) ' ACT
,1? Jurther to amend the U  ar Pradesh Homoeopathic Medicine Act, 1951,

\ IT is HERERY enacted in the Thirty-fourth Year of the Republic of India as
follows :—

Short title and 1. (1) This Act may be called the Uttar Pradesh Homoeopathic Medicine
comm:ancement. {Amendment] Act, 1983,

(2) It shall be deemed to have come into force on August 6, 1983,

Amendment of 2. In section 53 of the Uttarh I_’ra.des!'i Homoeopathic Medicine Act,
section 53 of 1951, hereinafter referred to as the principal Act, in sub-section (1), for the

3: 1%52*}‘3' 08  words “five years” the words “six years” shall be substituted.
Repesl  and 3. (1) The Uttar Pradesh Homoeopathic Medicine (Amendment) Ordi-
savings. nance, 1983, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance referred to in
sub-section (1), shall be deemed to have been done or taken under the corres-
ponding provisions of the principal Act as amended by this Act as if the pro-
visions of this Act were in force at all material times.

By order,
G. B. SINGH,

Sachiv. .
4T0TH0T09T0 ~ToqT0 232 &ro fawro—(2282) 1983-700 (F=o0) 1 |




" No. 2037/XVII-V-1—1(Ka)-21-1984
Dated Lucknow, October 1, 1984

In pursuance of the pf%wisions’ of clause (3) of Article 349 of the Cnné;ituﬁnn of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pra“esh Homoeopathic Medicine (Shanshodhan) Adhiniyam, 1984 (Uttar Pradesh

Adhiniyam Sankhya 19 of 1984), as passed by the Uttar Pradesh Legislature and assented to -

by the Governor on September 29, 1984: s
*  THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (AMENDMENT)
_ - | ACT, 1984 |
(U. P. Act no. 19 of 1984)
[A« passed by the Uttar Pradesh Legislature]
- _}kﬂ' '
. - ACT :
further to amend ;he Uttar Prades?_t Homoeopathic Medicine Act, 1951
T 1s HEREBY enacted in the Thirty-fifth Year of the Republic of India as
follows — ' '
Short title and 1. (1) This Act may be called the Uttar Pradesh Homoeopathic Medicine
commnecement.  (Amendment) Act, 1984. : :

(2) Tt shall be deemed to have come into force on August 7, 1984.
Amendment of 2. In- section 53 of the Uttar Pradesh Homoeopathic Medicine Act, 1951,

ucticmA 53 ﬂg hereinafter referred to as the principal Act, in sub-section (1), for the
U. P. Act no. words “six years” the words “seven years” shall be substituted.

of 1952.
Repeal and 3. (1) The Uttar Pradesh Homoecopathic Medicine (Amendment)
savings. Ordinance, 1984, is hereby repealed -

- (2) Notwithstanding sul;!'n rape:il, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance referred to
in sub-section (1), shall be deemed to_have been done or taken under the
corresponding provisions of the principal Act as amended by this Act as if
the provisions of this Act were in force at all material times. e

= ) - B. L. LOOMBA,
_Sachi_v.

@ 0T’ 0 ;!Jmu.....q.pﬁg 1.51:_1mn’(fara‘ra}-—'(zzgs'}—'-m'sq--ﬁu' (d%o0)
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IN pursuance of the provisions of clause (3) of: Article 348 of the Cﬂnstitutiﬂﬁ of India

No.1971(2); XVII-V-1—1(KA){8-88
Dated Lucknow, October 15, 1988

the Governor is pleased  to order the publication of the foilowing E nglish translation of the
Uttar Pradesh Homoeopathic Medicine (Sanshodhan) Adhiniyam, 1988 (Uttar Pradesh—Adhi-
niyam Sankhya 22 of 1988) as passed by the Uttar Pradesh legisiature and asiented to by the
Governor on October 15, 1988, ; G

- Bhort title and
commencement

Amendment.  of
section 53 ef
U.P. Act No. 8
of 1952

Validation,

THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (AMENDMENT)

~ ACT, 1988 .
(U.P. Act No. 22051988 y -
[As passed by the -U. P. Legistative] = -
s Ax | -
ACT

: further to amend the Utlar Prade:h'Hamampathic Medicine Hﬁ_.‘, 1951,

IT 15 uEREBY enacted in the Thirty-ninth year of the Republic of India
as follows :. . e :

1. (1) This Act may be called the Utiar-Pradesh. Hom ~eopathic Medi -

' cine (Amendm ent) Act, 1988, . ]
(2) Tt shall be deeme ! to have come irito force on September 7, 1988.

© 2. Insection 53 of the Uttar Pra&psh Homeeopathic Medjcine ?'u:t.
1951, hereinafter, referred to as the principal Act in sub.section (1) for the
words “eight years” the wotds “twelve years” shall be substituted. -

3. Notwithstanding dnything contained in the principal Act, until
another person is appointed as Controller under section 53 of the principal Act,
as amended by this Act the Controller exercising and performing the powers
and duties of the Uttar Pradesh Homoeopathic Medicine Board immediately
‘before August 8, 1985 shall, with effect from the said date, be deemed to
have been appointed as Controller under the aforesaid section and anything
done or any act'on taken by him as Controller at any time between August g,

1985 and the date of commencement of this Act shall be valid and operative. - _
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.4 (1) The Uttar Pradesh Homoeopathic Medicine (Ainendméht) Repeat ani saving
Ordinance, 1988, is hereby repealed., e o . _

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the Ordinance, referrzd to in sub.section (1),
shall be deemed to have been done or taken under the corresponding pro. : ‘
visfons of the principal Act, as amended by this Act, as if the provisions of - s
this ‘Act were in force at all material times. S : I '

”

o , &‘ - By order,
e , , .+ . S.N.SAHAV,
- o o o Sachfy,

DT =10 Y9 120 g 7170 -"(1;37)-
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No. 442(2)/XVII-V-1—1 {(KA)-38-1990
Dated Lucknow, March 20, 199]

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Homoeopathic Medicine (Sanshodhan) Adhiniyam, 1991 (Uttar Pradesh
Adhiniyam, Sankhya 12 of 1991) as passed by the Uttar Pradesh  Legislature and assented

' to by the Governor on March 19, 1991.

et THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (AMENDMENT)
ACT, 1991 :

[U. P. Act no. 12 of 1991]

i (As passed by the Uttar Pradesh Legislature)

An
ACT
further to amend the Uitar Pradesh Homocopathic Medicine Aet, 1951,
IT IS HEREBY enacted in the Forty-second Year of the Republic of
India as follows :—

Shert title and I. (1) This Act may be called the Uttar Pradesh Homoeopathic Medi-
s LI (Amendment) Act, 199]

(?) It shall be deemed to have come into fonce on August 7, 1989

Amendment of 2. In section 53 of the Uttar Pradesh Homoeopathic Medicine Act, 1951,
section 52 of

U.P, Act no, g lereinafter referred to as the principal Act, in sub-section {t}), for the words
of 1952 “twelve years” the words “fourteen years” shall be substituted., :




Qere SR AT TIE, 4 T, 1991 &

3. TFor the removal of doubts it is hereby declared thag the Controller  Validation
appointed under section 53 of the principal Act, and exercising and performing
the pBwers and H#uties of the Uttar Pradesh Homoeopathic Medicine Board
jmmediately before August 8, 1989, shall be deemed to have validly continued
to be appointed as Controller unitil another person is appointed as Controiler -
under the aforesaid section and anything done or any action taken by such Len-
troller at any time on or after August 8, 1989 shall be valid as if the provisions
“of the principal Act as amended by this Act were in force at all material times.-

4. (1) The Uttar Pradesh Homoeopathic Medicine (Amendment) Ordi- Repeal and
nance, 1990 is hereby repealed. ' saving

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act, as amended by the Ordinance refer-
red to in sub-section (1), shall be deemed to have been done or taken under
the corresponding provisions of the principal Act, as amended by this Act, as
if the provisions of this Act were in force at all material times.

By order,
NARAYAN DAS,
Sachiv.

-

QWW‘!O f10~-T0 910 350 aro (Fravo)-- (3628)~1991-850(dF0) |




No. 1526 (2)/XVIL-V-1—1(KA)-25-1¢91
Dated Lucknows August 17, 1991
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English trans-
lation of the Uttar Pradesh Homoeopathic Medicine (Dwitiya Sanshodhan) Adhiniyam, 199]

(Uttar Pradesh Adhiniyam Sankhya 25 of 1991) as passed by the Uttar Pradesh Legislature
and assented to by the Governor on August 17, 1991. :

THE UTTAR PRADESH HOMOEOPATHIC MEDICINE (SECOND
AMENDMENT) ACT, 1991 '
[U.P. Act No. 25 or 1991]
(As passed by the Uttar Pradesk Legislature)
AN '
ACT
further to amend the Uttay Fradesii [lomoeopathic Medicine Aect, 1951.

It 15 HERERY enacted in the Forty-second Year of the Republic of India
~ as lollows : - ' :

Short Title - 1. This Act may be called the Uttar Pradesh Homoeopathic Medi-
cine (Second Amendment) Act, 1991, ' ;

Amendment of 2. In section 53 of the Uttar Pradesh Homoeopathic Medicine Act,
section 33 of U.P. 1951, in sub-section (1) for the words “Fourteen years” the words “Fifteen
Act no. 8 of 1952 years” shall be subsiituted.

By order,
NARAYAN DAS,
Sachiv.
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No. 13372)/LXXIX-V-1-16-1(ka)-19-2016

Dated Lucknow, September 19,2016
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India?
Governor is pleased to order the publization of the following English translation of the Uttar Pri
Homoeopathic Medicine (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 31 of 2
as passed by the Uttar Pradesh Legislature and assented to by the Governor on September 16, 2016. '



_ IR U= AR Tore, 19 Ryamar, 2016 ' 3
THE UTTAR PRADESH HOMOEOPATHIC MEDICINE
(AMENDMENT) AcT, 2016
(U.P. Act no. 31 of 2016)

- [As passed by the Uttar Pradesh Legislature]
AN
ACT

further to amend the Uttar Pradesh Homoeopathic Medicine Act, 1951.

IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as

1. This Act may be called the Uttar Pradesh Homoeopathic Medicine Shorttitle
Amendment) Act, 2016.

2. In section 10 of the Uttar Pradesh Homoeopathic Medicine Act, 1951 Amendment of

ginafter referred to as the principle Act,- section 10 of
U.P. Actno. 8

of 1952
(a) in sub-section (1) the following proviso shall be inserted at the end,

" Provided that before removing the members under this sub-section, the Board
call for his/her explanation and record its findings thereon.”
(b) for sub-section (2) the following sub-section shall be substituted, namely:-

: "(2) Notwithstanding anything contained in sub-section (1) the chairman or any

gmber nominated under sections 4 and 5 may be removed from his/her office by the

nte Government after giving him/her such notice as may be prescribed."”

3. For section 11 of the principal Act the following section shall be substituted, ~Amendment of

section 11

"11- Any member removed by the Board under section 10 may within ninety
lys from the date off his/her removal, prefer an appeal to the State Government and the
der of the State Government in any such appeal shall be final."

STATEMENT OF OBJECTS AND REASON

The Uttar Pradesh Homoeopathic Medicine Act, 1951 (U.P. Act no. 8 of 1952) has been enacted
rovide for the development and expansion of the Homoeopathic system of medicine in Uttar Pradesh.
h a view to bringing reform and transparency in the administration of the said Act, it has been decided
mend the said Act to provide for,-

(a) the Uttar Pradesh Homoeopathic Medicine board shall before removing any member call for

_ his/her explanation and record its findings thereon;

(b) the Chairman or any member nominated under sections 4 and 5 may be removed from his/her
office by the State Government after giving him/her such notice as may be prescribed;

(c) any member removed by the Board under section 10 may prefer an appeal to the State
Government and the order of the State Government in any such appeal shall be final.

The Uttar Pradesh Homoeopathic Medicine (Amendment) Bill, 2016 is introduced accordingly.

By order,

RANG NATH PANDEY,
Pramukh Sachiyv.
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